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I. 
BEE THE CaMAL ArffiIsrRvE TRIBUNAL 

BANGAIDR.E BEIJCH : BANGAI.ORE 

PREST: 	DAThD THIS THE SIXTH DAY OF SEPTENBER 1993 

Hon' ble Mr. Justice P. K. Shyamsundar ... Vice-Chairman 

Hon 'ble Mr. V. Rarnakrishnan ... mber (Al 

APPLIcATIaJ NUMBER 737 OF 1993 

Govindappa Annappa Nayak, 
S/o Annappa Nayak 
Aged 44 years, 
Working as Shunting M3ster Grade-Il 
T.No.4986, Yard Shop, 
Hubli Railway Workshop,. 	 .. Applicant. 

tHy Sri K. N. SuI±a Reddy, Advocate, 

V. 

Works Manager/UBL5, 
Hubli Railway Workshop tSCR,, 
Hubli. 

The Tputy Chief ichanical Engineer, 
South Cntral Railway Workshop, 
Hubli. 	

.. Respondents. 

This application having cane up for admission to-day, Hon'ble 
Vice-Chairman mad the following:- 

ORDER 

1 • 	In the absence of Shri K.N. Subba Reddy, learned counsel 

for the applicant, we simply directed notice of the application. 

Later his learned junior Shri Sundararn appeared and asked that 

we should stay the reversion order at Annexure A-2. Ounse1 

says that the applicant who is now working as a Shunter has been 

reverted to the lowest in the cadre and will have to work as 

Khalasf. Be that as it may we are also told that the applicant 
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has preferred an appeal fran the orders of DA imposing the pena:Lty 

of reversion, copy at Annexure A-3 dated 25.8.199:3. The appelL-ite 

authority is yet to dispose of that appeal which, however, is 

fairly recent. The applicant could have asked the !ppe1 late 

Auhor1ty to stay the order of reversion. oDurisel says that, 

that was done but it was not fruitful. Hover, we direct Appel-

late Authority to dispose of the appeal by the applicant within 

two months from the date of rec4ipt of a copy of this order. 

In the meanwhile the order of reversion at Annexure A-2 shall 

stand stayed during the pendency of the appeal Send a copy 

of this order to Respondent 2 for information. With the above 

cbservations this application stands disposed off finally. 


